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MATTERS UNDER RULE 377

( i)  P o w e r  c r i s i s  in  D e lh i  d u e  t o  
AGITATION BY EMPLOYEES OF DESU

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, may I draw the attention
of the House to a very important mat-
te r  of urgent public importance. Sir, 
there have been a series of power 
breakdowns in the Capital during the 
last few days. This has resulted in 
a lot of hardship to the citizens of the 
Capital. People are suffering a lot 
because of lack of electricity and also 
because of power breakdowns which 
in certain areas even go upto six 
hours. In this connection I quote 
here Shri Swarup Chand Gupta, 
Chairman of the Delhi Electric Supply 
Committee, who has said that the 
power breakdowns have increased 
considerably. Now, this has only 
been admitted by the government but 
almost nothing has been done by the 
government to see that power supply 
in Delhi is normalised.

Sir, there are about 25,000 emplo-
yees of DESU who have been going 
on agitation for the last few weeks. 
Five of the employees are on hunger 
slrike. Neither the Government at 
the Centre nor the Delhi Municipal 
Corporation are taking any steps to 
solve this problem and save the Delhi 
citizens of the power crisis. I would 
request the Government to do the 
needful in this respect.

(ii) R estrictions  proposed by  PDA 
o n  D octor’s C l in ics  <vnd N ursing 
Hom fs  in  residential areas
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(iii) W heat lying  in  the open in

C handigarh and  other centres o r  
P u n j a b  and  H aryana

SHRI YADVENDRA DUTT (Jaun- 
pur): Sir, with your premission, I
beg raise the following m atter un­
der Rule 377.
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